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04/669/88 @

Shri Karshanbhai 1shwardas Patel,
Pharmacist, Western Railway,
Dispensary, Palanpur, ee Applicant

versus

Union of India
through: General Manager,
Western Railway, Bombay.

The Divisional Railway Manager,
Western Railway, Ajmer Division,
Ajmer, «+ Respondents.

Coram : Hon'ble Mr. P.Me Jshi Judicial Member

Hon'ble Mr. Pe.S.Chaudhuri ¢ Administrative
Member
SRoh CEDER 17/4/1989

Per: Hon'ble Mr. Pe.Me. Joshi

Judicigl Member

in this application filed by the petitioner
Shri Karshanbhai Ishwardas Patel, under Section 19
of the Administrative Tribunals Act, 1985, he has
challenged the validity of the order dated 20/5/1987
(Annexure-aA) whereby his seniority has been fixed at a
lower stage. According to him, the Railway authorities
have not considered the continuityb;ﬁ his service and,
for the first time they have informed him that he has

been placed at a lower placeg as,in past he had obtained

»
mutual transfere.
24 Shri B.R.Kyagda= the learned counsel for the
respondent has opposed the admission on the ground that
ai\the petitioner has filed a representation on 22.6.1987
(Annexure-éﬁl) and the same has not been decided, it
cannot be said that the petitioner has exhausted the

~ a pevicd _ )
remedy available to him., It is true tha%(six months
has already passed since he filed his representation
and accordingl% he is justified to move this Tribunal
for redressal of his grievance. But now the petitioner
Sl T e
is(yilling to exhaust the remedy in Awaltlnqlthe decision

of the respondents, provided his representations are
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decided within a pericd of three months. Having
regard to the fact that the representations are pending
for a pretty long time, it is desirable that such
representations are decided expeditiously. The
competent authority of the Respondent Railway Administ-
ration are directed to dispose of the representation
of the petitioner by considering the present petition
as a supplementary representation and after adverting
to the points raised therein. 1t is further directed

ot
tha% the same A;& be decided within a period of four .

months from the date of this order by a speaking order,

ith this direction, the application standd disposed of.

(PeSeChaudhuri) (FeMedds
Adnministrative Member Judicial

a.a.bhatt



